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LOK SABHA

Wtdmday, August 1C, lW2f$rmm* 25, 1890 
(Saka)

Tht Lok Sabha met at ®$m 9/ tht Ootk
(Ma. Smukba in tkt Chat]

WELCOME TO SPEAKER OF FIJI

MR SPE \K£R : I have grrat pleasure 
in wltoming in the Special Box the Hon*ble 
Sj** urt Mi R D Prttd, of the House of 
Rq>fM»ntim  of Fiji At you know, Fiji 
got us u iqw wiener tlie >car before last year. 
He »* t!i<* Urn Speaker of independent Fiji. 
He is our fhsting»n*lvr<l guest It on behalf of 
you dji Aî un extend to him a very hearty 
wei< >rm, inti also to Madam Patel who it 
al»u jw« m Aions with him m the Special 
B«* ! vush him a ver> happ> sta\ m this 
country I hi* n his old counin and we 
assure him that wc treat him as one ol us

ORAL ANSWERS TO QUESTIONS

Aexwittalftdo* of Wssltli by d u n  1 aad 
Ctess n  CMRkttff* of tlit Central G sm a*

fMMNVt

*223 SHRI S. N MISRA: WiU the
PRIME MINISTER be pleased to slate

(a) the number of wearches and seizures 
made in 1970*71 and 1971-72 in respect of 
Class I and Class II Officers of die Central 
Government about their suspected accumula
tion of wealth by corrupt means j and

<b) whether properties ami assets of any 
of these officers have been confiscated ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) J (a) and (b), 
torches and sefoure* were made In 12 instan
ces in 1970*71 and tn 25 instances in 1971*72 
during investigation into allegations of smpeo- 
led iccomuklion of wealth by corrupt means 
by Clast land O m it  Offiwtt, iacludfag

officers of the Public Undertakings under the 
Central Government No property or assets 
of the officers concerned were confiscated.

SHRI S N MISRA : May I know from 
the hon. Minister how many of them were 
Class I, how many of them were Class II and 
how many of them were from the Public 
Undertakings ? Also, 1 want to know what 
was tbe amount seized from them Arc the 
proceedings pending against them, how many 
of them have been removed from service or 
what steps have been taken against them ?

SHRI RAM NIWAS MIRDHA; The 
supplementary is almost a full question.

As regards certain facts the bon* Member 
watffted to know, in 1970*71, their were 12
cases of such seisnres and out of these 12, 
Oass f&Rcers were ten and Clafi II officers 
were two. In 1971*72 there were 25 such 
instances of which Class I officers were 14 and 
Class II officers were 11.

As regards the other information, I would 
need notice for that

SHRI S N. MISRA : It has been indi
cated that certain steps were taken and 
recoveries were made from public undertak
ing! officers* But that has not been mentio
ned here in the numbers given by the hon. 
Minister.

SHRI RAM NIWAS MIRDHA: As 
regards the number of officers from public 
undertakings* as I saad, I would need notice
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